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have talks regarding Indo-Nepalese 
River Valley Projects; and 

(b) if so, the specific matters dis-
cussed by him with Ne;Jal Govern-
ment and the result thereof? 

The Min1ster of Irrigation and 
Power (Dr. K. L. Rao): (a) Yes, Sir. 

(b) Discussions were held rpgard-
ing: 

(i) release of land req ir~  for 
the construction of Gandak 
r~ e t and Nepal bund in 

Nepal; 

(ii) minor amendments t.o the 
Gandak agreement; and 

(iii) release of land tor Western 
Kosi Canal alignment in 
Nepal. 

His Majesty's Government have 
agreed to release the lands required 
for Gandak Project immediately. 

Agreement has been rEached re-
garding draft minor amen m~nt~ to 
the Gandak agreement. 

With regard to release of land for 
Western Kosi Canal, it was agreed to 
discuss further. 

Shri Bibhuti Mishra: May I know 
the nature of the minor amendments 
in the. Gandak agreement? 

Dr. K. L. Rao: They are of a techni-
cal nature. One of them consists in 
giving operation facilities to the Nepal 
Government for the canal under which 
the Nepal Government have got a 
large amount of a~ t to be served, 
namely the Den branch canal. There 
are two other technical items of a 
similar: nature. 

Shrl Bibhuti Mishra: May I know 
how far this agreement will help in 
the expeditious completion of the 
Gandak. project? 

Dr. K. L. Rao: I am glad to submit 
that the work on the Nepal bund 
which has been held up tor years has 
started. as a consequence of this. 

Shri Shree Narayan Das: a~ 
were the difflcultie3 expressN:! by the 
Nepal Government with regard to the 
Western Kosi Cana I and has any date 
been fixl,d for further discussion in 
this regard? 

Dr. K. L. Rao: The difficulties ex-
pressed were that His Majesty's Gov-

.ernment felt that in the Saptari area 
through which the canal passes, the 
people have got to be given certain 
facilities in order to counteract ~e 
difficulties of yielding up their rich 
lands for this alignment. No date tu.. 
as yet been fixed for discussion. 

Shri K. N. Tiwary: May I know 
what assistance ihas been given to the 
Nepal Government in the matter of 
electricity and water? 

Dr. K. L. Rao: In the Gandak pro·· 
ject, the power-house will be built by 
the Government of India and then 
handed over when the Nepal Govern-
ment develop a power of the M.W. In 
the case of the Kosi project, we 
are giving half the power at cost priee. 

Shri K. N. Pande: May I know 
whether the construction work will 
be completed ~ re the rainy season 
starts? 

Dr. K. L. Rao: That is our hO;M!-

Government Employees Owning BCJIIBIS 

·767. Shri Rishang Keishiar-
Will the Minister of Works, Rolllliq· 
and RehabUitation be pleased to state: 

(a) whether Government have issu-
ed orders that those Government ser-
vants who have their own houses in' 
Delhi will not be allotted GovernIDe'Dt 
quarters; 

(b) the number of G:>v"rmncnt em-
ployees who live in Government quar-
ters althougih they have their own 
houses in Delhi; and 

(C) the reasons for allowing those 
employees to live in Government quar-
ters? 
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The Minister of Works, Housing and 
Rehabilitation (Sml Mehr Chand 
Khanna): (a) Yes. If an exception is 
made the officer will be treated as a 
non-offirial and charged market r<,nt. 

(b) Ahout 340 in so far as General 
Pool residences arc concel·ned. 

(e) These allotments were made a 
long time ago and it would be difficult 
to go into the rf'asons for a lJotment in 
each case. However. each case is now 
being reviewed. 

Shri Rishang Keishing: What are the 
conditions under which government 
officials who own houses here in Delhi 
can live in government quarters and 
rent out their own houses? 

Shri ~ e r Chand Khanna: There 
are a number of officers who own 
houses in Delhi but are still living in 
governmc-nt residences. So we have 
divided the pr:>blem into two part.s: 
(l) as regards those who own houses 
and have been living in government 
houses and (2) as regards those who 
have their own houses and wish allot-
ment of government residences. As 
regards the latter category. r hav(' 
slated that if an officer who owns a 
house ~nts a g:lVernment residence. 
we are going to treat him as a lIon-
offl-,ial and charge lihn full market 
rent. ~ regards previous cases. each 
Is 1:Jeing looked into. 

Mr. Speaker: The Question Hour i. 
over. 

WRITl'EN ANSWEPS TO 
QUESTIONS 

Eaquiry Into Affairs of MIS. Sahu .Taill 
Group' of m ani~ 

*761. Shri A. K. Gopalan: Will the 
Mi nister of Finance be pleased to state: 

(a) whether the Illspector a.PPoint(,d 
to go into the affairs of MIs. Sahu-
Jain Group Of Companies has submit-
ted any interim report to Government; 

(b) if so. the main contents of the 
report; and 

(c) the action taken thereon? 

The Deputy Minister in the Minii'!-
try of Finance (Shrimati Tarkeshwari 
SiJIba): (a) No interim report iIlas yet 
been submitted by the Inspector. 

(b) and (c). Do not ari,e. 
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The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Khanna): (a) In the layout plan of 
Jangpura Colony which a~ approved 
by the Dplhi Development Provisional 
Authority in .1957, as well as by the 
Delhi Municipal Corporation, a site for 
a primary school was provided near 
the Eros Cinema. The site was :JUot-
ted te the Jain Edu('ation Society on 
application. 

(b) Yes. from a section uf 
residents. 

1he 

(c) It is not ron sid ~re  desirable to 
cancel the allotment made nearly two 
years ago. 




